~ CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0,A.No, 355 of 1995

FRIDAY THIS THE 10TH DAY OF MARCH, 1995,

CORAM

HON'BLE MR,JUSTICE CHETTUR SANKARAN NAIR, VICE CHAIRMAN

HON'QLE MR, S.P, BISWAS, ADMINISTRATIVE MEMBER

1. K.Jayakumar, Khalasi Helper, Staff No.V/M 443,
Carriage & Wagon Wing,
Trivandrum Central Railway Station,
'Trivandrum,

2. P,vijayakumar, Khalasi Helper, Staff No.V/M 442,

Carriage & Wagon Wing, Trivandrum Central
Railway Station, Triwvandrum.

3, V.Ganesan, Khalasi Helper, Staff No,V/M 441,
Carriage & Wagon Wing, Trivandrum Central -
Railway Station, Trivandrum.

4, P.C, Radhakrishnan
Air Conditioning Khalasi Helper
S¢aff No,V/M 439,
Office of the Sr Electrical Foreman
(Air Conditioning), Trivandrum Central

Railway Station, Trlvandrum. «+s Applicants

(By .Advocate Mr, T.C.G, Swamy/Mr. Martin G. Thottan)

‘vé. /
1. Union of India through the
. General Manager,
Southern Railway,
Park Town PO, Madras. 3.

2, The Chief Personne1 foieer,
- Southern Railway, 7
Headquarters Office, Madras., 3.

3, The Divisional Personnel Officer,
_Southern Razilway,Trivandrum. 14,

4, The Divisional Personnel Officer,
Southern Railway, Palghat Djivn, .
Palghat, .+ Respondents

(By Advocate Mr. George Joseph)

0.0002



represenﬁétions and communicate the order to applicants,

ORDER
CHETTUR SANKARAN NAIR(J), VICE CHAIRMAN

Applicants seek. a direction to depute them

for training as Diesel Assistants, An official may

not have a right, as‘such,‘tp.be deputed for a training.
The question for consideratign is whether the rules

relevant are violated or Whether‘hostile discriminat--

~ion is practiced, We find that applicants have made

A4 serieé represéntations and that these représentations

~

remain unansweréd in twenty six months, It will be a

sad state of affairs if an employee is not able to

.. get his'éuperiors ﬁo‘look'atfﬁis'grievances, in that

long a time. Perhaps the 26 month old representations
may not be traceable now, Applicants may forward copies
of the representations to second respondent and that
reSpondent.shall pass a reasoned order on the representat-

ions within eight weeks of the qate of receipt of the

7

2. With the aforesaid directions, we dispose of

" the application, No costs,

‘Dated the 10th day of March, 1995,

N Z—

e - _ u.,wk arawvwnaly
. S.P.‘BISWAS ' - CHETTUR SANKARAN NAIR(J) .
ADMINISTRATIVE MEMBER ' - VICE CHAIRMAN
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Liét of Annéxuxesv'

Annexura Ads

Annexure A4:.

(a) True copy of tha represantation
dated:5.1.93 submitted by the 1st
dpplicant addressed to the 3rd res-

pondant. iz

(b) True cepy of tha raprasantation
dt:5.1.93 submitted by the 2nd

- “-épplicant addressed to the 3rd n

';bdgxuré A4£

' Anﬁexuré Ads

v rasgondent.~ -

(¢) True copy of the representation

_ dt: 5:1.93 submitted by the 3rd

i l"‘5iap;:::i.it:t:mi: addressed to the 3rd
: respondent. ‘

(d) Tfue .copy of the repreSQntatxon

o dt:8.1.93 submitted by the 4th

" 7 applicant addressed ‘to tha: 3td
reépondent.» ‘



